4157 Structure of Edu-
cation (Res.)
Shri N. C., Chatterjee: I am only
pointing out that the application of
rule 30(1), which makes it obligatory
that this motion will lapse and shall
have to be ballotted again, that can
be got rid of if you suspeng that
rule under rule 388. 8o, with your
permission, I could move under rule
388 that the operation of rule 30(1)
be suspended with regard to the
motion moved by Dr. Singhvi

Mr. Deputy-Speaker: That can be
done only when notice is given and
it ig circulateg to Members, Now
most of the memberg are not here.

Shri N. C. Chatterjee: The rule is
very clear, You can dispense with
any rule. Rule 388 says:

“Any member rmay, with the
consent of the Speaker, move
that any rule may be suspended
in its application to a particular
motion before the House and if
the motion is carried the rule
in question shall be suspenrled
for the time being.”

Mr. Deputy-Speaker: I am not

prepared to suspend the rule.
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Mr. Deputy-Speaker: You can move
a motion for adjournment. But it has
to be ballotted.
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Dr, L. M. Singhvi: If it is a motion

for adjournment then all those con-
sequences which you have mentioned
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will follow. But here the motion is
for the suspension of the rule. Other-
wise, this discussion will be lost and
will have to get priority in a fresh
ballot,

Shri N. C. Chatterjee: Under rule
388, I move:

“That rule 30(1) may be sus-
pended in its application to the
resolution moved by Dr L. M.
Singhvi.”
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Mr. Deputy-Speaker: Is it the plea-
sure of the House that this rule
should be suspended in its applica-
tion to the motion moved by Dr.
Singhvi?

Some hon. Members: Yes.

Mr. Deputy-Speaker:
That rule is suspended.

Dr. L.. M. Singhvi: I take it to mesn
that the discussion of my resolution
will continue on the next day allot-
ted for Private Members’ Resolutions.

Mr. Deputy-Speaker: We will now
take up the next Raeiolution istand-
ing in the name of Shri Prakash Vir
Shastri.

All right.

16.58 hrs.

RESOLUTION RE: SESSION OF
PARLIAMENT AT BANGALORE
OR HYDERABAD
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Mr Deputy-Speaker: Now it is 5
O’Clock. He will continue his speech
the next day. As Shri Nath Pai is
not here, there is no half an hour dis-

cussion today.
17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 15, 1965/Phalguna 24, 1888
(Saka).
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